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construction of the Hindustan Steel 
Ltd., Rourkela; and

(b) how many contractors are 
working in the Hindustan Steel Ltd., 
Rourkela?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
Hindustan SteeL is a Private 
Limited Company and the number of 
'O fficers c o r r e s p o n d in g  to that o f  ‘gaz
etted’ and ‘non-gazetted’ status u n d e r  
the Government of India is 244 and 
1118 respectively.
' (b) 157.

Promotions to Higher Grades

- /  Shri Kodiyan:
\  Shri Warrior:

Will the Minister of Defence bo 
<pleased to state:

(a) whether it is a fact that civi
lians working in Defence establish
ments are generally denied promo- 
vtions to higher grades due to absence 
of sanctioned grades for them, especi
ally in Poona area; and

(b) if so, what steps Government 
propose to take to remedy this situa
tion?

The Minister of Defence (Shri V. K. 
Krishna Menon): (a) Where higher
grades exist and the recruitment rules 
provide for promotion of civilian per
sonnel in lower grades to all or a 

•<quota of vacancies in the higher 
grades, such promotions are made. 
In other cases where recruitment 
rules provide only for direct recruit
ment from the open market to the 
higher grades there is naturally no 
scope for promotions.

(b) Higher grades in a cadre or 
service are sanctioned if they are 
considered necessary from the point 
of view of the work to be done; and 
provision is made in the recruitment 
rules for promotion to such higher 
grades if it is considered that suit
ably qualified personnel will be r.vail- 
able for such promotion from the

next lower grades. Government do 
not propose to take any special steps 
in this connection.

Integration of Hilly Areas

239. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether he has received a 
Memorandum from the Himachal In
tegration and Hilly Region Committee 
for the integration of all hilly areas 
in Northern India and for saving hill 
Stations like Simla, Solan, Dalhousie, 
Kulu, Dharamsala and Bakloh from 
desolation; and

(b) if so, whether the Memorandum 
has been considered?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
Yes.

(b) The decision for the continu
ance of Himachal Pradesh as a Union 
territory was taken after careful con
sideration and nothing has happened 
since to change the position. The 
suggestions regarding hill stations 
have been brought to the notice of 
the authorities concerned.

Neiveli Project

240. Raghunath Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether it is a fact 
that Russian and American aid on a 
package deal basis is being sought by 
Government for different components 
of the Multi-Purposes Neiveli Lignite 
Project?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): The
Government of the U.S.A. have sup
plied a number of items of equipment 
under the T.C.A. Programme. They 
have also agreed to supply a pilot 
Briquetting and Carbonising Plant for 
investigating the optimum conditions 
for drying and Briquetting of raw 
lignite\and for manufacturing bye- 
products.
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Some negotiations are also contem
plated with the Russians; but it is too 
early to say what will come of them.

PAPERS LAID ON THE TABLE
N o t if ic a t io n s  und er  S ea  C u s t o m s  

A ct

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of 
section 43-B of the Sea Customs Act, 
1878, as inserted by the Sea Customs 
(Amendment) Act, 1953, a copy of 
each of the following notifications:

(i) Notification No. S.R.O. 1297, 
dated the 27th April, 1957, 
making certain amendments 
to the Customs Duties Draw
back (Nitrous Oxide) Rules, 
1955; [Placed in Library. 
See No. S-54/57.] and

(ii) Notification No. S.R.O. 1300 
dated the 27th April, 1957, 
making certain amendments 
to the Customs Duties Draw
back (Cigarettes) Rules, 1955. 
[Placed in Library. See No. 
S-54/57]

Shri Bharucha (East Khandesh): 
In this connection, may I mention 
that in future, on the List of Business, 
the purport of the paper laid on the 
Table should also be mentioned, 
because this gives very little informa
tion to hon. Members in this House as 
to what the subject-matter of the 
particular notification is. Briefly, it 
might be mentioned that the notifica
tion relates to such and such a sub
ject. Otherwise, what happens is this. 
Every time, hon. Members will have 
to go to the Notice Office and -y 
to find out whether it is a notification 
in which they are interested or not.

Mr. Speaker: Is it the business of
the House to include in the agenda 
the purport of those notifications? 
Notifications are issued, and hon. 
Members may go and see.

Shri Bharucha: So many papers
are laid on the Table every time, and

hon. Members will have to go and 
waste an hour and try to find out 
what is what; further, those notifica
tions are not easily available.

Mr. Speaker: The choice is bet
ween each individual wasting his 
own special time, and wasting the 
time of this House.

Shri Bharucha: I am not asking for 
the time of the House to be wasted. 
I am only saying that in the List of 
Business, it should be mentioned.

Mr. Speaker: No, it cannot be. Hon. 
Members will kindly look into the 
notifications and find out to which 
subject they relate. Here, the notifi
cations are under the Sea ■ Customs 
Act. Are we to give here the number 
of the section, and the purport, and 
so on? The hon. Member may kind
ly look into the marginal note, where 
it is mentioned that these are notifi
cations under the Sea Customs Act.

Shri Bharucha: There can b» a
thousand notifications under that Act.

Mr. Speaker: Yes. But those
thousand notifications cannot be ex
plained here. This kind of demand 
is unreasonable.

MESSAGE FROM RAJYA SABIIA
Secretary: Sir, I have to report

the following message received from 
the Secretary of Rajya Sabha:—

“ In accordance with the pro
visions of rule 97 of the Rules of 
Procedure and Conduct of Busi
ness in the Rajya Sabha, I am 
directed to enclose a copy of the . 
Copyright Bill, 1957, which has 
been passed by the Rajya Sabha 
at its sitting held on the 15th 
May, 1957.” .

COPYRIGHT BILL 
L a id  on  the T able  a s  passed  b y  R a j y a  

S abha

Secretary: I lay the Copyright Bill, 
1957, as passed by Rajya Sabha, on 
the Table of the House.




